
i35 Written Annoers BHADRA 7, 1900 (SAKA) Written Answers i a 6

N O R TH E A ST FRONTIER RAILWAY:

A.I.C .C . Session at Gauhati held in 
November/December, ’76.

EASTERN RAILWAY :

(1) A.I.C.C. Session, 1965 at Durga- 
pur.

(3) A.I.C.C. Session, 1972 at Bidhan 
Nagar, Calcutta.

Safe of Books uut Agendet 
Railway Stations

4851. SIIRl ARJUN SINGH BHA-
DOR1A : Will the Minister of RAIL­
WAYS pleased to refer to reply given 
to Umurred Question No. 4619 on 28th 
March, 197*! regarding sale of books and 
Agencies at Knilway stations and state :—

(a) whether the said information has 
been collected; anti

(b) if s o .  what are the details of the 
same ?

THE MINISTER OF STATE IN' THE 
MINISTRY' OF RAILWAYS (SHRI 
SH U) NARAIX, (a) and (b,. 
The Implementation Report containing 
the required information has already 
been laid 011 the Table of the House 
by the rvpaitnu-nt of Parliamentary 
Altai rs, on a 7-7-1978,

Snbjecta for Diplome Courses |n 
Company Secretaryship

4852. SHRI BIRENDRA PRASAD : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to refer to the reply given to the Unstarred 
Question No. 9633 on 9th May, 1978 
regarding syllabus of Diploma in Company 
Secretaryship of Delhi and state :—

(a) whether the. syllabus of the Post- 
Diploina in Company Secretaryship and 
the correspondence course of the Institute 
docs not contain the subjects like Project 
Report/Dessertation and experienced 
trained employed persons in the field are 
admitted in the course;

(b) whether persons who have already 
passed the full-fledged two years Delhi 
State Course of Company Secretaryship 
are required to again appear in the exami­
nations conducted by the All India Insti­
tute of Company Secretaryship; if so, 
reasons thereof; and

(c) whether Government propose to 
rccog nise the Post-Diploma in Company 
Secretaryship under Rule a(a) of Com­
panies (Secretary’s Qualifications) Rules, 
*975 or to refer the matter to the Expert

Committee on Company Law, already 
appointed by the Government ? | j

THE MINISTER OF LAW, JUST ICE 
AND COM PANY AFFAIRS (SHRI 
SHANTIBHUSHAN) : (a) As per syllabus 
of the correspondence course of the Ins* 
titute of Company Secretaries of lrdia and 
the Post Diploma in Ccm pny Secrctaiy- 
ship of Delhi Administratu n, the pcsiiitn 
is as under :—

Corns- Post-
pondence Diploma 
Course of in Com- 
the Ins- pany 
titute Secreta­

ryship

(i) whether Project No Yes
Report/Desserta­
tion is included
in the course.

(ii) whether experi- No Yes
cnced, trained
persons in the field 
are admitted.

(b) Yes, Sir. Under rule aiu) of the 
Companies (Secretary’s Qiialificatirm) 
Rules, 1975. a person in order to be eligible 
to be qualified as Secretary of a company 
having paid up share capital of Rs. 25 
lakhs and above, is required to have the 
membership of the Institute of Cempany 
Secretaries of Ir.dia, New Delhi.

(c) There is no such proposal at present.
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